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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE, PUNE
(Through Video Conferencing)
Original Application No. 62/2020 (WZ)

Dagadkhan Asanghatit Kamgar

Vikas Parishad Maharashtra --- Applicant(s)
Versus
State of Maharashtra & Ors. -—- Respondent(s)

Affidavit on behalf of Maharashtra Pollution Control Board in compliance of Order

passed by the Hon’ble NGT on 23/08/2021

I, Nitin Shinde, Age — 55 years, Occupation —Service, the in-charge Regional Officer
of the Maharashtra Pollution Control Board at Pune having my office at 03" Floor, Jog

Center, Wakdewadi, Pune 411 003 do hereby state on solemn affirmation as under —

1) | say and submit that the Hon’ble NGT vide Order dated 23/08/2021 directed the
Respondent Board to inspect and verify that the agency which has been engaged for
collection, segregation and disposal of municipal solid waste properly in consonance
with the Solid Waste Management Rules, 2016.

2) 1say and submit that in compliance of the Hon’ble NGT Order dated 23/08/2021, the
officials of the Respondent Board at Pune visited the office of the agency of M/s Pankaj
Transport at S. No. 176/1/2/1, Samrudhi Heights, Shriram Colony, Wakad , Pune —
411057 onv30/09/2021. During the visit, agency owner Mr. Pankaj Jadhav informed
Board officials as below —

(i) The agency was lifting the Municipal Solid Waste from Wagholi

Grampanchayat since last one year till June — 2021.
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(ii) The agency was collecting mixed Municipal Solid Waste and transport it to the
location at Shrinivasa Piggery Farm, indira Nagar, Chinchwad. The said Piggery
farm is owned by Mr. Pankaj Jadhav. _

(iii) The collected mixed MSW from Wagholi Grampanchayat was segregated by
the employees of the agency. The segregated Wet Waste was used for feeding
purpose at the Piggery Farm and segregated recycled material used to sold to
scrap merchants for recycling purpose.

(iv) The agency has stopped collecting MSW since June, 2021 from Wagholi as
Wagholi Grampanchayat is merged in PMC area.

(v) The Board Officials further visited the Piggery Farm site at the Chinchwad and
observed that the Piggery Farm is having capacity of 200 animals and at the
time of the visit there were around 50 animals and no MSW was observed at
the said site. Hereto annexed and marked Annexure — ‘I’ & ‘II’ respectively are
the copies of the visit report dated 30/09/2021 and Government Notification
dated 30™ June, 2021 about merging of Wagholi Grampanchayat in PMC area.

3) | say and submit that Pune Municipal Corporation is collecting municipal solid

waste from Village Wagholi since last 03 months.

I know the Affiant. For and On behalf of the

Maharashtra Pollution control board

N

ADVOCATE ' (Nitin Shinde)
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MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICE, PUNE-II
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Fax - (020) - 25811029 “’} Wakadewadi, Mumbai-Pune
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VISIT REPORT
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Maharashtra

Municipal

NOTIFICATION

Urban Development Department,
Mantralaya,

Madam Cama Road,

Hutatma Rajguru Chowk,
Mumbai - 400 032.

Dated the 30" June 2021.

No.PMC-2020/C.R.322/UD-22- Whereas, by the Government

Corporations Notification, Urban Development Department. No.PMC-2020/
Act 1949,

C.R.322/UD-22, dated the 23rd December 2020, published in the
Mabharashtra Government Gazette, Extraordinary, Part-1A, Central Sub-
Division, dated the 23rd December 2020, issued in pursuance of the
provisions of sub-section (4) of section 3 of the Maharashtra Municipal
Corporations Act (LIX of 1949) (hereinafter referred to as "the said
Act"™), the Government of Maharashtra had announced it’s intention to
issue a notification in exercise of the powers conferred by clause (a) of
sub-section (3) of section 3 of the said Act, with a view to alter the
existing limits of the Municipal Corporation of the City of Pune
(hereinafter réferred to as “the said Municipal Corporation™), so as to
include therein the area specified in Schedule-I appended to the said
notification;

And whereas, the Government has considered the objections
and suggestions received pursuant to the said notification within the
period specified therein;

And whereas, having regard to the factors mentioned in clause
(2) of article 243-Q of the Constitution of India, it is considered
expedient by the State Government to alter the limits of the said
Municipal Corporation, so as to include therein the areas of villages
specified in Schedule -1 appended hereto;

Now, therefore, in exercise of the powers conferred by clause (a)
sub-section (3) of section 3 of the Maharashtra Municipal Corporations
Act (LIX of 1949), and of all other powers énab[ing it in that behalf, the
Government of Maharashtra hereby, after consultation with the said

Municipal Corporation and after previous publication of the proposed

304




notification as required by sub-section (4) of the said section 3, alters
the limits of the said Municipal Corporation by including therein the
areas mentioned in the Schedule-l appended hereto and declares that
the revised boundarics of the said Municipal Corporation after inclusion
of the area mentioned in Schedule-1 shall be such as specified in
Schedule-II appended hereto.

Schedule-1

The Description of area 1o be included in the City of Punc

Sr. | Name of the revenue | Area of the villages to be included

No. village in area of the city of Pune
1) ) 3)

I. Mhalunge Entire area of revenue village
2. Sus Entire area of revenue village
3. Bawdhan Budruk Entire area of revenue village
4. Kirkitwadi Entire area of revenue village
5. Pisoli Entire area of revenue village
6. Kondve — Dhawade Entire arca of revenue village
7. Kopare Entire area of revenue village
8. Nanded Entire area of revenue village
9. Khadakwasala Entire area of revenue Village
10. | Manjari Budruk Entire area of revenue Village
11. | Narhe Entire area of revenue Village
12. | Holkarwadi Entire area of revenue Village
13. | Autade- Handewadi Entire area of revenue village
14. Wadachiwadi Entire area of revenue village
15. | Shewalewadi Entire area of revenue village
16. | Nandoshi Entire area of revenue village
17. | Sanasnagar Entire area of revenue village
18. | Mangdewadi Entire area of revenue village
19. | Bhilarewadi Entire area of revenue village
20. | Gujar Nimbalkarwadi | Entire area of revenue village
21. | Jambhulwadi Entire area of revenue village
22. | Kolewadi Entire area of revenue village
23. | Wagholi Entire area of revenue village
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Schedule-11

The revised boundaries of the City of Pune.

Sr. | Name of the | Area of the villages to be included in area of the

No. | revenue city of Pune

(1) | village (2)

1. | North Revenue Boundaries of Kalas, Dhanoti,

Lohagaon village. \

5 | North - East | Revenue Boundaries of Lohagaon, Wagholi t
village ;

3. | East Revenue boundaries of Manijri Budruk, |
Shewalewadi, Fursungi Village. 11

4. | South- East | Revenue Boundaries of Uruli Devachi |
Holkarwadi, Autade- Handewadi Village. 4

5. | South Revenue Boundaries of Dhayari, W adachiwadi, |
Yewalewadi, Kolewadi, Bhilarewadi village. ‘

6. | South - west Revenue Boundaries of Nanded, Khadakwasla, ‘K
Nandoshi, Kopare village. ﬁ

7. | West Revenue Boundaries of Kondhawe-Dhawade, ‘
Bawdhan Budruk, Bawdhan Khurd, Mhalunge,
Sus village.

8. | North - West | Revenue boundaries of Baner, Balewadi village
& old limits of Pune Municipal Corporation. J

By order and in the name of the
Governor of Maharashtra,

Wﬂf
(S.J.' Moghe)
Deputy Secretary to Government.
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